
IN THE CENTRAL ADMINISTRATIVE TRIBUNijJ. HYDERABAIT) BENCH AT HYDEPABAD 

O.A.NO. !~YS /93 

Date of Order: 6/7-93 
Setween: 

Divisional F.ailway Mndger, (D3) 
Souti- Central LiLLway, Secunderabad, 

Pcrtmincnt T'Tay Inrrrctor (con) 
S.C.Rly, Secunderabad. 
chiefi Signal Inspector, 
Signal & Telecontnunication rEpartrnent, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

 

Presiding Officer, Labour Court, 
Narayanaguda, A P. Hyderabad. 

RespCMldeOts. 

Por he Respondents:  

CORAMS 	
THE HON' BflS MIt • JUSTICE V. NEELAJNRI RAO VICE CHAIRMAN 

AND 
THE HON 'BLE MR.P.T.TIRUVENGAflsM : NEn3EL(AaaJ) 

The Tribunal made the following Order:-- 

Admit. The operation of the order dated 11-3-2 

in C.M.P.No. 	1q1 /aa- is suspended until further orders. 

Issue notice to the Respondents. 

post the case on 6.9.93. 

To 
The Divisional Railway I'ianager (B.G) 3C.Rly, Secunderabad. 
The Permanent Way Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal &TelecOflTnuflic4iofl 
iiepártment, S.C.PJy, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
S. One copy to i'lr.N.R.Devraj, Sc for Rlys. cAT.Hyd. 
6. One copy to Mr. 	.. 

7-. One spare copy. 
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IN THE CErTRAL ;..DI'aNISTRATIvE TEIBUNJ-.L 
HYDiRABAD BEI,CFI AT HYDERABAD 

THE HONTBLE MR.rIUSTICE V.NEELADRI RAO 
VICE CHaIRMAN 

THE HON'ELE ?44A.B.GORTY ; MEMBER(AD) 

AN 

THE HON' BLE EIRJ.T .CHANDRASEKHAR REDLY 
MEi'IBER(J) 

AND 

THE 140N'BLE NR.P.T.TIRtJVENGADbJI zM(A) 
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ked as withdrawn 

4d for default. 

Ordered 

r\as to costs. 
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